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None present on behalf of the applicant.
None present on behalfio? the respondents.

Mr.Manish ;3handari has filad the mamo
of appearance‘on behalf of the respondents but
reply has not been filed within the time granted.
The case is therefors, desmed to be ready for
hearing as per rule 31 of C.A.T. Rules of Practics,
1993, ‘

The 0.A. be included in the ready list for

final hearing. ,
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